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RiL. MATTERS UNDER RULE 377

’ SHRI M. KALYANASUNDARAM 
(Tiruchirapalli): I have given a 
notice under Rule 377 regarding 
some nasty publications denigrating 
and preaching blasphemy.. .

SHRI SAUGATA ROY (Barrack- 
-pore): rose.

MR. SPEAKER: I have allowed 
that. Others also have given.

SHRI M. KALYANASUNDARAM: 
I got the information that it has not 
bee?u allowed.

MR. SPEAKER: Your information
is wrong. It has been allowed. Shri 
Saugata Roy and a number of others 
have given. All that you say is that 
yours is not allowed.

MESSAGE FROM RAJYA SABHA

SECRETARY; Sir, I have to re-
port the following message received 
from the Secretary-General of 
Rajya Sabha: —

“In accordance with the provi-
sions of rule 127 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held ou 
the 5th December, 1977, agreed with-
out any amendment to the Enemy 
Property (Amendment) Bill, 1977, 
which was passed by the Lok Sabha 
at its sitting held on the 29th 
November, 1977.”

12.04 hrs.

RE. MATTERS UNDER RULE 377— 
Contd.
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MR. SPEAKER: I have allowed

five statements under Rule 377. Some 
will be allowed today and some will 
come up tomorrow.

SHRI M. KALYANASUNDARAM: 
Your remark is rather uncharitable. 
You say, ‘All that you want to say 
is that your motion is not allowed’. 
It is not correct. How do I know 
that it is allowed. All that I have 
been informed only is, ‘Your 377 
notice is not allowed/ You are sitting 
in that position and we are in your 
hands and you should not pass such 
remarks.

MR. SPEAKER: What is it?
SHRI M. KALYANASUNDARAM: 

‘All that you say is that your motion 
is not allowed/ That is what you 
said. Hie motion is not allowed. 
That is my point. It is an insinua-
tion.

MR. SPEAKER: You are seeing
an insinuation wheu there is none. 
Some people are sensitive.

SHRI VASANT SATHE (Akola): 
Will you kindly let me know on what 
date it is coming up?

MR. SPEAKER; Possibly tomor-
row.

Now we take up call attention.

12.06 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC 

IMPORTANCE
R e p o r t e d  Ex p l o s i o n  i n  t h e  H e a v y  

W a t e r  P l a n t  o f  A t o m i c  En e r g y  
C o m m i s s i o n  n e a r  B a r o d a

SHRI ANANT pAVE (Kutch); I 
beg to call the attention of the Prime 
Minister to the following matter of 
urgent public importance and request



that he may make a statement there- ^ e  repairs will take or the cost
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BHATNAGAR Bhatnagar the extent of damage, the time that

‘Reported explosion in the Heavy 
Water Plant of the Atomic Energy 
Commission near Baroda causing 
heavy loss and closure of the pro-
ject for an indefinite period.*
THE PRIME MINISTER (SHRI 

MORARJI DESAI): Mr. Speaker,
Sir, I regret to iriform the House 
that there was an explosion and fire 
at 4.30 p.m. on Saturday, the 3rd De-
cember, 1977 in the Amonia Synthe-
sis Section of the Heavy Water Plant 
at Boroda. This was followed by a 
series of explosions, approximately 
twelve in number, due to the burst-
ing of nitrogen cylinders kept in the 
Plant for process requirements. The 
fire at the bottom of the Amonia Con-
vertor was extinguished by 5.25 p.m. 
and the last flames of the fire were 
put out by 6.90 p.m.

Three posotas received minor in-
juries from flying glass pieces. They 
were given first-aid and discharged 
from the hospital. Three firemen be-
longing to the Baroda Municipal Cor-
poration were overcome by the fumes 
of Amonia and were attended to, but 
were not required to be hospitalised.

The first report shows that the fire 
seems to have been caused by the 
rupture of one of the two forged 
pieces where injection of Amonia is 
done to reduce the temperature of 
the synthesis gas. The reasons for 
the rupture of the forged piece will 
have to be investigated.

The damage caused by the fire and 
explosion is essentially to the cables, 
insulation, instrumentation and cer-
tain portions of the structure. The 
Plant will be Examined completely 
and thoroughly to find out whether 
any other parts have been affected 
by the heat and the explosion. The 
Chairman of the Atomic Energy Com-
mission along with a technical team 
is at the site to inspect the damage. 
Till the complete examination is over, 
it is difficult to give an idea about

A Committee consisting of two ex-
perts from the Gujarat State Ferti-
lizer Company, one representative 
from the Ministry of Home Affairs 
and a representative of the Depart-
ment of Atomic Energy is being set 
up to investigate the cause of the 
accident. The Committee will be 
empowered to co-opt such specialists 
as they would require for carrying 
out a thorough investigation.

None of the adjoining plants of the 
Gujarat State Fertilizer Company, 
which is the nearest production unit 
to this Plant, is affected.

SHRI ANANT DAVE: As the investi-
gation is just going on, I would like to - 
know from the hon. Prime Minister only 
one thing. The Heavy Water is the 
second most critical item in nuclear re-
actors of the type constructed in 
Rajasthan, Madras and Narora. Now 
there will be no production due to- 
this explosion. It is known that there 
was some leakage in the convertor and 
the plant was shut down as the explo-
sion occurred.

I would like to know who is res-
ponsible for this act or whether there* 
is an act of sabotage. If yes, has any 
person been arrested or not? I would 
like the final report of the investiga-
tion team to be laid on the Tahie o f 
the House.

SHRI MORARJI DESAI; Until in-
vestigation is complete, I cannot give 
any reply to the queries raised by my 
friend and there is no secrecy about 
the investigation report. It will cer-
tainly be laid here. There would be* 
no objection.

SHRI SAUGATA ROY (Barrack- 
pore): I would like to point out one 
discrepancy in the Prime Minister's 
statement. Yesterday’s Statesman 
carried news item that twenty people 
altogether were injured in the blast. ^ 
The Prime Minister mentions only six.
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I hope the Prime Ministir will clarify 
this.

This is a very serious set back to 
our nuclear programme and it is the 
second set back within the last three 
years. Just before the Pokhran blast, 
the heavy water plant which was being 
imported for our atomic power plant 
was lost in the sea. Due to this second 
blast the nuclear power production 
may be hampered for another one year. 
It be mentioned that Heavy Water 
PUuit at Baroda is meant for atomic 
reactors at Rajasthan, Narora and 
Madras, whose annual requirement is 
approximately 25 tonnes.

It may be mentioned that when we 
blasted the first nuclear device at 
Pokhran, there was a large and loud 
protest from a large number of na-
tions and this year, when we asked 
for heavy water for our nuclear power 
plant at Tarapur, the Americans laid 
down a condition that unless we 
guarantee that we will not make even 
peaceful explosions any more, they 
will not give us heavy water. This 
only underlines that heavy water is 
an item in which it is very essential to 
be self-reliant and there are people in 
this world, the other countries, who 
are interested in seeing that India 
does not achieve self-reliance in the 
production of heavy water which is an 
absolute necessity for production of 
nuclear power.

So, in this context, the Prime Minis-
ter has mentioned that a team led by 
the Chairman of the Atomic Energy 
Commission is already conducting an 
enquiry. But, I do not think that a 
technical enquiry only will solve the 
problem. So in this context, I also 
want to ask the Prime Minister (a) 
whether he will specially order the 
C3.I. to investigate if there is a hand 
of any foreign intelligence agency be-
hind this, sabotage; (b) whether there 
is any hand of Anand Marg, which has 
already threatened to blow up a num-
ber of our installations which is behind 
this blast: and (c) what steps will be 
taken so that the Indian nuclear power

programme slays on time and oar jelf- 
reliance is not delayed by this blast 
for whatever causes.

SHRI MORARJI DESAI: Well, if my 
hon. friend wants to give more cre-
dence to the Statesman, I can have no 
quarrel with him. But, I have given 
him the correct figures, the latest 
figures, which I have ascertained on 
phone from that place. It is for him 
to believe whomsoever he wants to be-
lieve. (Interruptions)

MR. SPEAKER: Please hear the
Prime Minister.

SHRI MORARJI DESAI; After all, 
I have no comment to make about 
what has been stated by the Statesman. 
They certainly publish whatever they 
get from somebody or from somewhere. 
But, I am not saying something from 
somebody. I am saying here, as a res-
ponsible person in charge, after making 
an enquiry. The hon. Member shoqHT 
have the discretion to decide whom to 
believe. That is all I can say.

In the other matter, if he had heard 
me patiently, I had mentioned that 
there will be a representative of the 
Home Ministry in conducting that en-
quiry. That means that it will be in-
vestigated from all aspects. But, un. 
less I get any clue, I do not want to 
make charges of sabotage against any-
body. I do not start with suspicion on 
anybody. I would not like to have sus-
picion even against the hardest crimi-
nal, unless there is a positive evidence 
of it against him. Therefore, in the 
matter of Anand Margis I cannot say 
whether they are involved or not in-
volved in it. But, if anybody is involv-
ed, then certainly he will be dealt with 
properly and squarely. That is all that 
I can say.

SHRI G. M. BANATWALLA (Pon- 
nani): Mr. Speaker, Sir, it is a matter 
of serious concern that misfortune* 
seems to dog our heavy water pro- * 
gramme. It is unfortunate that acci-
dents take place at very critical times 
as has already been pointed out. We



[Shri G. M. Banatwalla]
bad a successful nuclear test some 
three years ago and, soon thereafter, a 
mishap occurred which delayed our 
heavy water programme by two more 
years namely that two towers fell into 
the sea from the ship—these were 
coming from Germany but they never 
reached India.

Now, Sir, on that occasion also, an 
enquiry was conducted by the Depart-
ment of Atomic Energy. The report 
of that enquiry has never come to 
light. It is necessary now that, when 
Baroda plant had successfully complet-
ed its trial runs, these accidents had 
taken place, so even the earlier report 
of the Atomic Energy Commission 
should be laid on the Table of the 
House.

Sir, these accidents happening at 
critical times to our heavy water pro-
gramme and, consequently, to our nu-
clear programme, are a matter of seri- 
Dur concern. Therefore, a demand has 
been made about the C.B.I. enquiry. 
We cannot be complacent with only 
one representative of the Home Minis-
try sitting in Enquiry Committee with 
these specialists of the Atomic Energy. 
We also cannot wait till we find a clue 
and then start a thorough enquiry. It is 
r  matter of serious concern. Misfor-
tunes dog our programme. It is neces-
sary that at this very juncture itself 
the matter should be siven to the CBI 
bo that even if any clues are not dis-
covered by these cursory committees 
at least we are sure that there is no 
other hand that is causing destruction 
and damage to our programmes here 
in India.

I am also thankful to the Prime Min-
ister for having said that the Report of 
this Committee will be laid on the 
Ttde of the House but I also want that 

entire House and also the nation 
should be taken into confidence and 
:h* earlier {Report to which I have 
referred should also be laid on the 
^at!t ol the Rou#a* Let the Prime 
Minister apply his mind again to this 
whole misfortune that is dogging our 
heavy water programme and give an 
assurance on all these aspects.
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SHRI MORARJI DESAI: Sir, I can 
understand the anxiety of my hon’ble 
friend and of the whole House about 
this matter and the suspicions raised. 
These are natural also. But I do not 
want to have the misfortune of a hur-
ried judgment along with other mis-
fortunes because that will increase the 
tempo of misfortune. Therefore, I have 
got to go about it cautiously but not 
without proper speed. That is why we 
are going into it as carefully as we 
can and a representative of the Home 
Ministry on the Committee does not 
mean that he will not enquire into it 
himself or with the help of other peo-
ple, if that is necessary. But unless all 
these things are enquired into we can-
not come to any conclusion on the sus-
picions about other people.

About the loss of those two towers 
which were off the coast of Spain when 
they were coming here three years ago 
the ship was caught in storm. That was 
not the work of any country. The 
storm engulfed the ship and that is 1 
why it had to be emptied. This has 
been carefully enquired into and I 
cannot find fault with anybody that 
they wanted to injure us.

SHRI VASANT SATHE: What is 
the report?

SHRI MOiRARJI DESAI: Well, I
will find out. If it. is necessary I will 
give it to you. I have no objection. I 
am not at fault. The fault lies with 
the previous government and not with 
me.

SHRI VASANT SATHE (Akola): 
We are not blaming you.

SHRI MORARJI DESAI: After three 
years what relevance will it have! I 
will look at that report and why it was 
not put up I will go into it. I also do 
not want to start with suspicion on the 
last Government as to why they did 
not put it and there was something 
sinister in it. I do not want to suspect 
that either. Therefore, I will have 
to go into it and see whether it can be 
put or not I do not want to start with 
any presumption and find fault with 
it

DECEMBER 6, 1977
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It is a very serious matter. Heavy 
"water certainly is very essential for 
this plant II Members or anybody 
.gets suspicion that other people want 
±0 harm us—particularly because of 
the last accident—well the last acci-
dent did create enmities in this direc-
tion in several countries. That is true. 
But we are trying to meet them and 
trying to say that they are unfounded 
suspicions and they should' not weigh 
with other people. That is what we 
are trying to do and, I hope, that we 
will be able to convince them. But we 
do not depend upon the mercies of any 
people. We have to depend on our own 
strength and on our own capacities. 
Let me assure my hon. friend that 
whatever the impediments we will go 
through the programme and go through 
it successfully.

SHRI VAYALAR RAVI (Chirayin- 
kil): Sir, the Prime Minister had ex-
pressed sentiments for the mishap. I 
am not saying that this is an isolated 
incident which has happened in Baro-
da only. I think that the sabotage is 
linked with the entire nuclear pro-
gramme. There are certain countries 
in the world—we can call them big 
powers—who do not like our expansion 
in the nuclear programme especially 
for peaceful purposes. The hon. Prime 
Minister in the last session expressed 
that about the American attitude to-
wards the Tarapur Atomic Energy 
plant. There was a dispute in the 
matter of supply of plutonium, etc. for 
this heavy water plant. There has 
been constant and regular attempt for 
the last so many years to scuttle our 
nuclear programme or to make a go- 
slow in this direction. And this has 
been going on for some time. It was 
reported in the American Press itself 
that the Americans supplied defective 
machinery for Tarapur Atomic Energy 
plant So, viewed with this background 
there is enough room for suspicion 
whether it is a deliberate attempt to 
delay the progress in nuclear pro-
gramme as also for the production of 
heavy water. The other three plants 
at Tuticorin, Talcher and Nangal are

yet to be commissioned. We are ex-
pected to produce a good quantity of 
about 67 tonnes a year. After its com-
missioning, it has to be connected with 
the Gujarat plant. All infra structures 
have been provided and it can be one 
of the major achievements in our 
breakthrough in the matter of nucleat 
energy production. It has already 
been delayed. The report says that 
there is going to be a further delay by 
one or two years. In this connection,
I would like to mention that the first 
person who jumped to the conclusion 
was Mr. A. B. Vajpayee. He said in 
Patna that it was a sabotage. Mr. A. B. 
Vajpayee jumped to the conclusion and 
said to the news correspondents—1 
have the newspapers with me to show 
this—that this is an act of sabotage. 
He has enough reason and I have 
enough reason to suspect because a se-
ries of accidents has happened. Many 
threatening letters are coming and it 
has been repeated by the Railway Min-
ister in Calicut and by another hon. 
Minister in some other place. There Is 
a series of efforts by an organised 
group to make the entire public life 
panicky and a series of incidents of 
sabotaging are continuing. It is the 
concern of all the political parties. I 
would like to know from the hon. 
Prime Minister whether he would look 
into this aspect also. Whether there is 
any attempt by anybody to delay the 
progress in nuclear energy production? 
Whether it is linked with other orga-
nised activities of the anti-national 
elements who are involved in sabotage 
in this country?

SHRI MORARJI DESAI: Sir, I do 
not rule out any possibilities and all 
will be examined. There is no doubt 
about it. Well, I am receiving a threat 
practically everyday. But that does 
not mean it frightens me in any way. 
And I would say if we are frightened, 
then we are paying them compliments. 
I do not believe in being frightened 
like that and if we go on with fear 
and suspicion all the while, we will not 
be able to do anything. Therefore, we 
have got to go with caution, take all



275 Announcement DECEMBER 6, 1977 Re. C~A.

[Shri Morarji Desai] 
precautions, but we must go with con-
fidence and the courage. If my hon. 
friend, the External Affairs Minister 
suspected something, he is as human 
as the hon. Members are. And, there-
fore, I cannol say that he is less hu-
man. If he suspects, I am not going 
to quarrel with him. I only say I do 
not go on suspicions, not that their 
suspicion would not come to me also 
but then I do not act on suspicion. That 
is the only difference. I have nothing 
more to say.

12.40 hrs.

ANNOUNCEMENT RE. CALLING 
ATTENTION NOTICES

MR. SPEAKER: On the 1st and 2nd 
December, 1977 Members had raised 
certain points about the procedure for 
dealing with Calling Attention notices. 

-Subsequently, the matter also figured 
at the sitting of the Business Advisory 
Committee held on 2nd December, 
1977. I have carefully gone through 
the objections raised by the Members, 
the provisions of rule 197 which go-
verns the procedure for Calling Atten-
tion and the past practice.

One of the objections raised on the 
1st December, 1977 was that the Mem-
bers whose Adjournment Motions had 
been converted into Calling Attention 
notices should have given separate 
notices under rule 197 to become eli-
gible to participate in the ballot. I had 
agreed to that and explained under 
what circumstances names of those 
Members were included in the ballot.
In this connection I may mention that 
the practice followed during the last 
Lok Sabha was that names of only 
those Members who had tabled Calling 
Attention notices were balloted for 
determining the names of 5 Members 
which were to be included in the entry 
for List of Business. On the 24th 
June, 1977 when Members tried to 
make submissions regarding their no-
tices about lock-out in Indian Express 
and Financial Express, my distin-
guished predecessor observed in the

House that he had admitted a Calling 
Attention on the subject and names of 
Members who had tabled Short No-
tice Questions and notices under rule 
377 would also be balloted. From that 
time the practice has been to include 
in the ballot for Calling Attention no-
tices the names of Members who had 
tabled Short Notice Questions and no-
tices under rule 377 on the subject.

Taking into account the objections 
raised on the 2nd December, 1977 that 
if decision on a Calling Attention, 
notice was delayed, chances of the 
Members who had tabled Calling At-
tention at the first opportunity finding 
place in the ballot became relatively 
less when the number of manes to be 
balloted increased on account of other 
Members tabling Calling Attention no-
tices subsequently, I have decided that - 
we may revert to the old procedure 
under which names of only those 
Members were balloted who tabled 
Calling Attention notices.

1
Similarly, the ballot under Rule 54

(4) for clubbing names on an admit-
ted Short Notice Question shall be 
restricted only to Membecs tabling 
Short Notice Questions on that sub-
ject and names of Members tabling 
Calling Attention notices on the Sub-
ject shall not be included therein.

In other respects, keeping in view 
the provisions of rule 197, I have deci-
ded to follow hereafter the following 
procedure in the matter of Calling At-
tention notices:—

(i) All Calling Attention notices 
received upto 10.00 hours on any 
day will be placed immediately 
before me for my consideration. I 
will go through all of them and then 
select one of them for a statement 
by the concerned Minister at the 
sitting of the House on the follow-
ing day.

(ii) The Members who have tabled 
Calling Attention notices on the 
Subject and the Minister concerned


